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' - Background
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AThis Presentation covers the GST changes /
observations/pressreleases/Tweet FAQs/Sectoral
FAQsreleased by CBEGsince the last update on
20.04.2019 It supplementghe earlierGSTUpdates

AThis presentation is based on CGSTAct/Rules/
Notifications Similar parallel provisions in State
Lawsmay be referredto asrequired
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\gi%l - — Notifications and Circulars

A FourCentralTaxNotificationsissued

A Two CentralTaxCirculardssued

A OneRemovabf DifficultiesOrderissuedby CBIC
A TwoPressReleasedy CBIGssued

A Committee formed by GST Council on electronic
Invoicesin GST
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\g{,?,l - - GST Practitioner Examination

A http://www .cbicgovin/resources//htdocschec/pressrelease/PresdfRelease
(14.06.19)-Engliskhpdf:jsessionid2D1BB3355481 BOEDE/ 62 7TE3EB EB6C A3

A The GSTPenrolled on the GSTNetwork under sub-rule (2) of
Rule83 and coveredby clause(b) of subrule (1) of Rule83,
l.e. those meetingthe eligibility criteria of havingenrolled as
sales tax practitioners or tax return preparer under the
existinglaw for a period not lessthan five years,are required
to passthe said examinationbefore 31.12.2019 in terms of
Notificationno. 03/2019CentralTaxdated 29.01.2019

A The next examination for them shall be conducted on
14.06.2019 from 1100 hrs to 1330 hrs at designated

examinationcentersacrosdndia
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' ATION (5
\g;i“JM we e GST Practitioner Examinatio®ontd)

A The registration for the exam can be done by the eligible
GSTP®n a registration portal, link of which will be provided
on NACINand CBIGvebsites

A Theregistrationportal for examscheduledon 14.06.2019will
be activatedon 215t May, 2019 and will remainopenup to 4t
June,2019

A Forconvenienceof candidatesa help deskwill alsobe set up,
details of which will be made available on the registration
portal. Theapplicantsare requiredto makeonline paymentof
examinationfee of Rs 500 - at the time of registrationfor this
exam
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oA Pattern and Syllabus of the
MARKET Examination PAPER

GSTLawé& Procedures

Timeallowed: 2 hoursand 30 minutes
Numberof Multiple ChoiceQuestions 100
Languagef Questions EnglisrandHindi
Maximum marks 200 Qualifyingmarks 100
No negativemarking

Syllabus 1. CGS™Act,20172. IGSTAct, 20173. SGSActs,20174. UT
GSTACt(s),20175. GST(Compensatiorio States)Act, 20176. CGST
Rules, 2017 7. IGST Rules, 2017 8. All SGSTRules, 2017 9.
Notifications,Circularsand ordersissuedfrom time to time

Note: AsGSTLawand Proceduresare still evolving,the variousitems
of the above syllabuswill be consideredas on 1.4.2019 for the
purposeof this examination
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_ SATION Important Dates for GST
MARKET Practitioners Examination

Commencement of ofine submission of

L 21/05/2019
application form

Last Date of submitting the details
Application form

Hall Ticket / Admit Card can be download¢07/06/2019 To
(Tentative) 08/06/2019

04/06/2019

Date of Computer Based Test 14/06/2019

Declaration of Result / Merit List(Tentative 20/06/2019
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@ NATION — Time period for filing GSTBB for
MARKET the month of March 2019 extende

A Notification No.19/2019Central Tax dated 2% April, 2019

A Seekdo extendthe due date for furnishingFORMGSTR3B for
the month of March,2019from 20.04.2019to 23.04.2019
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\‘%',?,f‘;'o'\' Special Procedure for Return filing fs®
HARIET Composition Taxpayers

A Notification No.21 /2019 Central Tax dated 28April, 2019

A Notifiesthe registeredpersonspayingtax underthe provisions
of section 10 of the CGSTAct or by availingthe benefit of
notification No. 02/2019 Central Tax (Rate),dated the 7th
March, 2019 as the classof registered personswho shall
follow the special procedure for furnishing of return _and
paymentof tax

A Quarterly Statement in form GSTCMRO08 by 18" of the

month succeedingsuchquarter, for paymentof self assessed
tax

A Annual Return in GSTR} by 30" April following the end of
suchfinancialyear
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A Notification No. 20/2019¢ Central Tax dated 28April, 2019
A Rule 23(1) of CGSTRules,2017 Revocationof cancellation of
registration- Twoprovisosinserted
A Forcancellationwithout retrospectiveeffect:
A Allreturnsduetill the date of suchcancellationare required
to be furnishedbefore the applicationfor revocationcanbe

filed

A All returns due for the period from the date of the order of
cancellationof registration till the date of the order of
revocationof cancellationof registrationshallbe furnished
by the saidpersonwithin a period of 30 daysfrom the date
of order of revocationof cancellationof registration
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A Forcancellationwith retrospectiveeffect:

A The common portal does not allow furnishingof returns
after the effectivedate of cancellation

A A third provisowas addedto rule 23(1) of the said Rules
enablingfiling of applicationfor revocationof cancellation
of registration, subjectto the condition that all returns
relating to the period from the effective date of
cancellation of registration till the date of order of
revocation of cancellationof registration shall be filed
within a period of thirty daysfrom the date of order of
suchrevocationof cancellationof registration

National Academy of Customs, Indirect Taxes and Narcotics (NACIN)



@ﬂ'o'\' Amendment to CGST Rules, 201 747
MARKET (Contd)

A Rule 62 of CGSTRules,2017 Formand manner of submissionof
statement and return- Taxpayersopting for compositionschemes
to paytax on quarterly basis file returns on annualbasis Needto
file statementfor purposeof paymentof tax

A Annual Return by Composition taxpayers They shall furnish a
return for everyfinancialyearor, asthe casemay be, part thereof
in FORMGSTR, till the 30" April following the end of such
financialyear

A Quarterly Statementby Compositiontaxpayers Theyshallfurnish
a statement, every quarter or, as the casemay be, part thereof,
containingthe detailsof paymentof selfassessetax in FORMGST
CMPOS, till the 18" of the month succeedinguchquarter
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@NATION  Amendment to CGST Rules,

MARKET (Contd)
A Form GST CMP08- Statement for payment of selassessed
tax

A New Format for GST CMIB notified

A & b AStatementshall be filed if there is no tax liability due
duringthe quarter.

A Interest shall be leviable if paymentis made after the due
date.

A Negativevalue may be reported as suchif suchvalue comes
after adjustment

A If the total tax payablebecomesnegative,then the sameshall
be carriedforward to the nexttax periodfor utilisingthe same
In that tax period.
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\‘%}?ﬂ'o” Effective date of implementation of @F®
MARKET  Rule 138E of CGST Rules, 201

A Notification No.22 /2019 Central Tax dated 28April, 2019

A Rule 12 of the CGST14") AmendmentRules,2018 viz Rule
138E of the CGSRules, 2017 shallcomeinto force w.e.f 215t
June 2019

A Rule 138E of CGSTRules,2017 Restrictionon furnishing of
informationin PARTA of FORMGSTEWRBO01.

A Any person who has not furnished the returns for a
consecutiveperiod of two months ( Two tax periods for

composition taxpayers),shall not be allowed to furnish
PartAof GSTEWB01

A W.e.f 215t June 2019
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'? SVON - Clarification in respect of utilization
MARKET of ITC under GST ‘

A Circular No. 98/17/20195ST dated 23 April, 2019

A Clarificationon Section49A and Section49B inserted w.e.f 1st
February,2019 and Rule 88A of CGSTRules,2017 inserted
w.e.f 29" March, 2019

A The newly inserted rule 88A in the CGSTRules allows
utilization of input tax credit of Integrated tax towards the
paymentof Centraltax and Statetax, or asthe casemay be,
Unionterritory tax, in any order subjectto the condition that
the entire input tax credit on account of Integrated tax is
completely exhausted first before the input tax credit on
accountof Centraltax or State/ Union territory tax can be
utilized
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@ NATION — Order of utilization of input tax
MARKET  credit after insertion of Rule 88A

Input tax Output liability ~ Output liability ~ Qutput liability on account

Credit on on account of on account of of State tax / Union

account of Integrated tax ~ Central tax Territory tax

Integrated tax (I) (IT) - In any order and in any proportion

(I1) Input tax Credit on account of Integrated tax to be completely exhausted mandatorily

Central tax (V) (IV) Not permitted
State tax / Union (VII) Not permitted (V)
Territory tax
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\‘%'?,’&'ON Clarification In respect of utilization
MARKET of ITC under GSTntd

A Presentlythe commonportal supportsthe order of utilization
of input tax credit in accordancewith the provisionsbefore
Implementation of the provisionsof the CGSTAmendment)
Act I.e. pre-insertion of Section49A and Section49B of the
CGSTAct Therefore,till the new order of utilization as per
newly inserted Rule88A of the CGSRulesis implementedon
the common portal, taxpayersmay continue to utilize their
iInput tax credit as per the functionality available on the
commonportal.
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@ﬂlw CGST (Fifth Removal of Difficultie
VAR Order, 2019

A CGST(Fifth Removalof Difficulties) Order, 2019 dated 239 April,
2019

A Registrationof severalpersonswas cancelledunder section29(2) of
the CGSTAct, 2017 due to non-furnishingof returns in FORMGSTR
3B or FORMGSTRY, either from the date of order of cancellationof
registrationor from aretrospectivedate.

A Largenumberof personswhoseregistrationwere cancelledcould not
applyfor revocationof the saidcancellationof registrationwithin the
period of 30 daysasprovidedin section30(1) of the CGSRAct, 2017

A For those whom cancellationorder has been passedup to 31st
March, 2019 have been given one time opportunity to apply for
revocationof cancellationof registrationon or before the 22nd July,
2019
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oA Revocation of cancellation of

MARKET registration

A http://www .cbicgovin/resources//htdocscbec/gst/Circula99-18-2019
GShdf;jsessionid=8ABRA08H6E612217DEGFRB7DB)54

A CircularNo. 99/18/2019-GSTdated 234 April, 2019

A One time opportunity to apply for revocation of cancellation
givenup to 22" July,2019( RODOrderissued)

A Forcancellationwithout retrospectiveeffect:

A Allreturnsduetill the date of suchcancellationare requiredto
be furnishedbefore the applicationfor revocationcanbe filed

A All returns due for the period from the date of the order of
cancellation of registration till the date of the order of
revocationof cancellationof registrationshallbe furnishedby

the said personwithin a period of 30 daysfrom the date of
order of revocationof cancellationof registration
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\“{I?/IARKET Amendment to CGST Rules, 201 &4

A Forcancellationwith retrospectiveeffect:

A The common portal does not allow furnishingof returns
after the effectivedate of cancellation

A A third proviso hasbeen addedto rule 23(1) of the said
Rules enabling filing of application for revocation of
cancellationof registration, subjectto the condition that
all returnsrelatingto the periodfrom the effective date of
cancellation of registration till the date of order of
revocation of cancellationof registration shall be filed
within a period of thirty daysfrom the date of order of
suchrevocationof cancellationof registration
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lllustration

Annexure

Circular No. 99/18/2019-GST

P"‘.l':e (:;. Date of furnishing
! : g i returns for period
arp Il.;f ton b/w date of order
revocation Returns to be 1f ﬂ.‘g‘:i:i'.’:}t[:ﬂ:n?if
Return Date of order Cancellation of furnished before Date of order daetilnf re:-ocation Returns to be furnished
not of ’ of cancellatio filing the of revocation of cancellation of within thirty days from
furnishe cancellation resistration n of application for of cancellation reeistration date of order of revocation
d from of tl’feit-‘ e from registration revocation of of registration | (to hefl'le d within of cancellation of
registration " as per RoD cancellation of registrati thirty ::Iny;;';m;t registration
(taﬂhneniiled registration the date of order
before the of rt-vm:at‘mn of
22" July cancellation of
2019) i registration)
Returns due till 01* Returns due till 01" June,
y st P st P BDih Ma}"‘ [\'[ﬂﬂ:h.. 19 st = 19
July, 18 01% March, 19 | 01" March, 19 19 (i.c. July, 18 to 017 June, 19 017 July, 19 (i.e. February, 19 to April,
January, 19) 19)
Returns due till 22™ ot
. 22 March, | 22" March, | 20" June, March, 19 o y LT LR T
uly, 18 19 19 19 T T 22" June,19 22" July, 19 19
l;eiamuf:' 19) (i.e. March. 19 to May. 19)
Returns due till 01 June,
th )
July, 18 | 01" March, 19 | 01% July, 18 L ][:;{"‘3“ NA 01" June,19 01 July. 19 e

(1.e. July, 18 to Apnl, 19)
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@NATION  Enhancements in-B/ay Bill System @
MARKET “

A https://www.gst.gov.in/newsandupdates/read/269

A Auto calculation of route distancebasedon PIN code for generation
of EWB Ewaybill systemis now enabled to auto calculate route
distancefor movement of goods, basedon the Postal PIN codes of
sourceand destinationlocationsgivenby the user Useris allowedto
edit the distanceshown, but it will be limited to 10% more than the
displayeddistance In case,sourcePINand destination PINare same,
the usercanenter up to a maximumof 100 kmsonly. If PINenteredis
Incorrect,the systemwould alert the userasINVALIOPINCODEbut he
cancontinueenteringthe distance

A Knowing the distance between two PIN Codes Taxpayercan now
know the distancebetweensourceand destinationby selectingd t tob
PINR A & U InBe&shsectionon the EWBSystemhome page Search
will showapproximatedistancebetweenthe PINsentered
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Enhancements in-B&/ay Bill System
(Contd

A Blocking of generation of multiple EWay Bills on one
Invoice/document EWBsystemwill not allow generationof multiple e-
way bills basedon one invoice,by any party ¢ consignor,consigneeor
transporter

A Extensionof EWay Bill in caseConsignmenis in Transit Thetaxpayer
or transporter (who hasbeenassignedan EWB)can now extend Eway
Bill validity, when goodsare in transit. Usercanloginto the EWBportal
and navigateto EWBModule > ExtendValidity > EnterEWBNumberto
fill the form. Onselectionof In Transit the addresdetailsof the transit
placeneedto be provided by user On selectionof In Movement the
systemwill prompt userto enter Mode andVehicledetails

A Reporton EWBwhich are about to expire soon Usersof EWBSystem
can now view the list of EWBabout to expire in next three days by
logginginto the EWBportal and navigatingthrough Reports> My EWB
Reports>EWBabout to expire.
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